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the fair copy o th Judgment? 
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date of decision 	11-11-1992 

Between 

P. Sathyanarayaria 

and 

Union of India, rep. by 
The 5ecretary 
lila. of Finance 
Dept. of Revenue 
New Delhi 

The Collector 
Central ExJ%e 
Lal Bahadur Stadium Road 
Hyderabad 500 029 

Sri K. Somasekhar 
(Inquiry Officer) 
Senior Superintendent 
Q entral Excise 
Lal Bahadur Stadium Road 
Hyderabad 500 029 

Counsel for the applicant 

Counsel for the respondents 

Applicant 

Respondents 

V. Suryanarayana, Advocate 

N.R.Devaraj, Standing Counsel 
for the respondents 

CORAII 

HON. fIR. T. CHANDRASEKHARA REDDY, NEMSER (JUD1IAL) 

Judgement 

(Orders as per Hon. Mr. T. Chandrasekhara Reddy, Nember(Judl.) 

is 
ThiWan applfcation filed under Section 19 of the Admini— 

strative Tribunals Act to direct the respondents to pay to the 

applicant all the retiramental and pensionary bere fits and pass 

such other order or orders as deem fit and proper in the 

circumstances of the case. 

a 



4: 
:3: 

Copy to:- 

TheSecretary, Ministry of Finance, Department of Revenue, 
New Delhi. 

The Collector, Central Excise, L.al Bahadur. Stadium road, Hyd. 

Sri. K.Somasekhar, (Inquiry Officer) Senior Superintendent 
Central Excise, Lalaahadur Stadium road, Hyd-029. 

One copy to Sri. Y.Suryanarayana, advocate, CAT, Hyd. 

One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. 

One spare copy. 

Rsm/a 
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This Oh is listed for linal hearing today. None 

present on behalf of the applicant. Thpre is no representr 

ation on behalf of the applicant. Mr. N.R. Oeyaraj, Standing 

Counsel for the respondents is present and he is heard. 

Mr. Devaraj produced before this Tribunal, proceedings 

- of the Cent±al Excise COUs ctoràte, Hyderabad, dated 6-7-1992 

wherein it is stated that tha disciplinary prodeedings against 

the applicant herein had been drspped and pensionjry benefits 

that were withheld are to be Paid to him immediately under 

intimation to the office i.e. Central Excise Collectorate, 

Hyderabad. Mr. Devaraj also produced proceedings of the 

Central Excise Collectorate, Hyderabad, in which Chief Accounts 

Officer, Central Excise Hyderabad, requested The A4,5istant 

Collector of Central Excise, Hyderabad II Division, to pay 

i4erest as per the instructions contained in MOF letter 

No.12/16/91 tb—Ord. dated 18-2-1991(Cir.No.44/91) Published 

in CBEC Digest for 3/91, pages A.49-51) read with Rule 68 of 

ccs(p) Rules 1972, as amended. 

341  fne said copies of the proceedings are received and 

are kjept on record. From the said proceedings it is eviden7 

that the disciplinéry prOceedings that were contemplated 

against the applicant had been dropped and orders had also 

been issued to pay all pensionery benefits to the applicant 

in accordance with law. 

So in view of the said proceedings ndthing survives in 
- 	- '__3.- jJtJV 

this Yrel for a4cwea'sa..eq and hence this OA ccomes infruct— 

uous and is dismissed as infructuous leaving the parties to 

bear their own costs. 

sic 

'T 
(T. CIIANDRASERHARA REDDY) 

Member(Jud].) 

S Dated November 11, 1992 
I) - Dictated in the Open Court 
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